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Preamble

Short title, extent
and

AN
ACT
further to amend the Assam Taxation (quuxdauon of Arrear Dues) Act, 2005,

Whereas, it is exped:em fuirther t amend 1he Assam Taxamm (qumdatmn Assam
of Arrear Dues) Act, 2005, hereinafier referred to as the prmclpai Act, in the ‘;ge 35“ of

manner hereinafter appesring;

it is hereby enacted in- the Sevenry-f‘:rst Year of the Republic of India as
follows:-

. {1) This Aect may be calicd the Assam Taxation
(L;qmdauan of Arrear Ducs) Act 2&29

commencement, _
(2} l: shail have the hke extem as tha prmmpai Act'
3y R shaii be' deemed 10 have c.ome mm Force with effect fmm the 31~ day
of March, 2020. . _

Amendurent of 2. In‘the. pnnmpal Act, in sectnon I in sub-section (3), For the word ﬁgums and

Bection 1. punctuallon -mark, #31¢ March, 20207, the word, fi guws and pusctuation

mark, “3.1- July, 2029" shall bc subsntutad :

Substitution of 3. in the: pﬂnmpai Ast, far the existmg Scheduie, the feilownng shall be

Schedule. substituted, namciy PN

“§ ![ ule L
gSee Semign 6;

51, No. Descnpuon | Payment to be made: under the Act on the | Amount to be paid for filing
of the | date to avail the bensfit corresponding to appi:catlon 1o avail benefit under
outstanding | the rcspectwa serlal #s. per coiumu 4y | the Agt
ducs ' o _ :

(1) S i m R ' 4.
1 Amount of | Onor before 31- July, 2020, 100% of arreat tax and ) 5% of am:ar
total _ interest, Total penalty will
T outstanding g Cwaived:
-diies: 1 - Provided. that if total outstanding
Lo dues etmssst of only - interest and
| penaity: then' 30% of interest: Total
| penalty. will be waived:
Provided further  ‘that if ~ total
‘outstanding -dues consist of only
penelty amount, then 50% of the
’ -:pen_aity.
Repeal and 4. (1) '}"he 1‘5&5583“ Taxataon (Ltqmdancm of Arrear Due:s) (Amendmem} ASsam
savings _ Otdmam;e. 2020 ‘is hereby mpmled : S . . Ordinance
' - _ 1. of 2020

{2} Nomlthstandmg such repesl anythmg done or: any acuon taken under the
Grdinance sg repaatcd shall be deemed 1o to hiave done or. taken: under the
corresponding provisions of this Act had come- mtu force.on thc date on
wh:clz the sajd Ordmance mme into. force
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